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NOTIFICATION

- The following Ordinance promulgated by the Governer of Tripura on the
. &7th May. 1994 i3 hereby published for general information,

No. F, 10 (6)-Law/Log/%4

- GOVERNMENT OF TRIPURA
LAW DEPARTMENT

THE TRIPURA MUNICIPAL ORDINANCE, 1994
' No. 1 of 1994

Proﬁaulgaled by the Governor of Tripura in the Forty Fifth ysar of the
_Republic of India.

-, An Ordinance t0 consolidate the Laws relatimg to and to reerganise
the Local Sclf Govenments in the Municipal areas in conformity with
; provisions of the Constitution (Seventy forth) Amendment Act, 1992,

WHEREAS the Legislative Assembly is not in Session and the Governor
is satisfied that circumstances exist which render it necessary for him to
.-take - immediate action ;

NOW, THEREFORE, in exercise of the powers conferred by Clause
(1) of Article 213 of the Constitutien the Governor.is pleased to
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promulgatc the following Ordinance :—
PART —I -
CHAPTFR—I

PRPLIMINAR\’

1. Short title ard comenccment -—-(1) This Ordinance may be
called the Tripura Municigal Ordinance, 1994.

(2) It extends to the whole of the State of Tripura except the
areas unde: the Tripura T ibal Areas Autonomous Distiict.

(3) It shall come into force on sueh date as may be appointed
by the Stite Govt. by Ilotification in the official gazeite and different
dates may be appointed fo* different provisions or for different areas.

2. Defnitions—
In this ordinance, unless there is anything repuguent in the subject or

context— .
(1) *Auditor” means an Auditor appoimcd under this Ordinances

includes any officer authorised by him to perforn all or any of the
functions of an Auditor uader this Ordinance,

(2y “Bridge” inclides a culvert ;

(3} “building” means a - sfructure constructed for whatsoever
purpose or of whatscaver materials, and includes tle foundation,. plinth,
wall, floor. roof, chimnys, fixed platform, verandah, balcony, cornice, or
projection or part of a brilding or anything affixe:] thereto or any wall
(other than boundary wall or less than three metres in height) enciosing or
intended to enclose any larze. sign or outdoor display structure., but does
not include a tent, samiana or tarpaulin shelter ;

(4) “building line” means the line up to which the main wall of
_a building abutting on a street or a projected public street may lawfully
extend ; )

- (5) “bustee’’ means an area containing land occupied by, or for
. the purpose of> any collecum of huts or other struature, nsed or mtended to
be used for human habitation : :

Explanatior.:—If any question arise as to whether any rarticular area is or is
not a “pustee’ the Muaicipa ity shali deczde the question and such decision

shall be final:
_ (6) “Carriage” means any wheeled Vehicle. -vith springs or other
" appliances acting as springs, which is used for the conveyance of human
beings or goods, and includes a min-rickshaw, a van-rickshaw anda cycle-
rickshaw, tutdoes not include a motor vehicle or bicycle or a tricycle ora
perambulator or other form of vehicle designed for the conveyance of

small children ; .



(7) “‘cart” n eans any cart, hackery or v'heeled vehicle with or with-
out springs, which is not a carriage or a motor vehicle as defized in this
section, and includes ¢ handeart, a bicycle or a iricycle or a riclishaw, but
dosc not include a trrilor of a motor vehicle, a perambulator or other form
of vehicle designed for the conveyance of small children; -

(8) “Chairp rson” “Yice-Chairpersin™ means Chai" -persr\n or
Vice Chairperson of a Mummpa] Council or a Nzgar Committee ;

(9) “conaectzd privy’’ means a privy which is directly connet’ted
with a sower. JE
- (10y ~Council” means the Municipal Council Constituted Iu_ndgr this
Ordinance ; . . : s,
(11) *cubical extent” with reference to the measurement of a buil-~
ding, means the space «ontained within the external surfaces of its walls and-~
roof and the upper su face of the floor of its lovrest or only storey ;.

(12) “dairy’ includes any farm, cattle sied, cow-house, mllk—storc,‘
milk-shop or other plice—
{(a) from which milk is supplied on. or for sale. or :
(b) in ‘which milk is kept for the surposes of sale or used for
manufacture or preparation for sale of— -
(i) butter, or
¢(ii) ghee, or
Gii) Cheese, or
(iv) <-ards, or
(v) dried, sterilized, condense( or toned milk, but does
for inclade— : _
(a) a shop or othcr place in wh:ch milk is sold fori.
_ ~ consumption on the p emises. only, or ;
(b) ashop or other place from which mll g is sold ot .
supplied in hermonically closed and unopened
receptacles in the sam original conditicn in which
it was first received in such shop or othzr place;

" (13) «Distri:t meansa Revenue Distri t, or such area ia the State
as the State Govt. ma; eonstitute under any Law Jor the time in fc ree;

(14) “dalryrtan includes any occupicr of a dairy, or any cow-
keeper who traces in niilk, or any wholesale or refail seller of milx ; '

(15) -‘dange-ous disease’” mean—— )

‘(a) Cliolera, Plague small-pox, eerebrrawSpmai meningitis, "
" diptheria, tuberculosis. leprcsy, influenza, eqcaphahtis,
poliomyelitis and syphilis ; and - -



(k) any other epidemic. endemic or infectious disease which
the State Government may, by notification, declare o be
a dangerous disease for the purpese of this Ordinance ;

(16) - District Council” means Tripura Tribal Ares An%onomons‘

District Couneil

(17) “drain” includes a sewer, house-drain, a drain of any other

description, a tunnel. a culvers, a ditch.a channel and any other device for
carrying off sulfage. sweage. offensive matter, polluted water. rain-water or
subsoil water .

(18) ““drug” means amy substance used as medicine or in the com-
positien or preparation of medicines. whether for internal or external use,
but does not include a drug within the meaning of clauses (b} of Section 3 of
the Druge and Cosmetics Act, 1940

]

(19) “dwelling house™ means a masonry building constructed used -

or adopted to be used wholiy or principally for human habitation

(20) “electoral roll” means the clectoral roll prepared revised or

corrected under this ordinanee 3

- @1) “Election Commission means the State Panchayat Election Co-
mmission referred to in Section 176 of the Tripura Panchavats Act, 1993

(22) “First General Election” means the General Election held for
the first time for constitution of a Municipality after conmencemont of this
Ordinance  ; S

23 “foed” ineludes every article used fer foad or drink by ma3n,
other than drugs or water. and any articl which ordincrily enters into of is
used in the compesition or oreparation of human food. and also includes
confectionery, flavouring and colouring matter spices and condiments H

(24) ““footpath” or ‘footway’™ means pavemen: at the side of road
for pedestriang -

(25) “General Election” means the election which may be held for
constitution of a Municipality ;

(26) “Governor™ means the Governer of Tripuraa

*

(27) “habitable roor1 " meansa room construeted or adopted for

human habitation
(28) “holding” means land held on title or agreement and surroun
ded by one set of boundaries e 3

Provided that where two or more adjoining holdings fcrm part and parcel
of the site or premises of a dwelling house, manufaetory, warchouse or plage ol
trade or basiness, such holdings shall be deemed to be one holding for the
purpose of this Ordinance =
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{29) “honge-drain ” tweans any drain of one or more premlses uscd
tm‘ th: dramage of such premises ;

(30y *“house-gully” means a passage or strip of land constructed,

Sat apart or untilised for the purpose of serving as a drain or of affording
aceess toa pmy, urinal, cesspool or other receptacle for filthy or polluted

mafter to municipal employees or to persons eniployed in the cleansing there-of
orin the removal ofsuch matter therefrom. and includes the air space

above such passage or land :

(31) "hut” means any builning, no substantial part of which

exciuding the walls upto a height of fifty centimetres above the floor ot

or floorlevel, is constructed of masonry. reinforced concrete, steel iton or
other matal ;

(32) “infectious disease or communicable disease
disease which may be transmitted from one person to another and declared
as such by the State Government by Notification ;

(33) “inhabitated room ™ means a room in which some person
passes the night or which is used as aliving room and includes 2 room with
respect to which there is a reasonable presumtion (until the contrary
is ,shown) that some person passes the night thepeinor thatit is used a
hvmg room

{34) “land ” includes benefits arising out of land and things
attachec to the earth ;

€35) “market "’ includesany place, by whatever name called where
persons assemble for the ssle of meat, fish. fruit, vegetables. live stock or any
other article of food of a perishable nature, or any other article for which
there is a collection of shops or warehouses er stalls. declared and licensed
by fhe Municipality as a market ;

(36) “masonry building * means any building other than a hut, and
inclades any structure. a substantial part of which is made of masonmry,
reinforced concrete steel, iron or other metal ;

(37y “Mayor" or “Deputy Mayor” means Mayer or Deputy Mayvor
er Dcputy Mayor a Municipal Corporation ;

(38) “milk “includes cream, sklmined mﬂk scparatcd milk and
condensed, sterilized, desiccated or toned or milk ;

(39) “misbranded drug ™ or” misbranded food “means all dn_lgs or
article of food which enter into the composition of drag er food, the
package or mark -or iabel of which bears any statement, design or device

»”

regarding such drugs or articles of food or the ingredients or substmnces -

means any .



contained therein which may be false or may misleac in any particular
thereof and a drug or an article of food shall also be dseme 1 to be misbrended

if itis offered for sale under the name of another drug or another article
of food ;

(4)) “municipal area” mens  an area consituted wnder this
ordinanee 23 farger urban Maunicipal area, or a Smalle: nrban Mun cipal
area or transitional Muaicipal area ora part thereof ,

4L, “municipal drain”” means a drain vested in the Municipclity |

(42) “municipal market” means a market belc 1ging to or muinta-
imed by the Municipality ; ; "

(43) -‘municipal slaughter house™ means a slaugiter house bdong-
ing to or maintained by the municipality,

44) “Municipality” means a Nagar Panchryat, a Municipal
Ceuncil or a Municipai Corporation constituted under this ordinance ;
. (45) “Member” means a member of a Municipa ity ;
(46) “new building” means

{a) any building constructed or in the procass of cosstriction
after the commencement of this Ordinanc = §

(b) any building which having collapsed or 1aving been demoli-
shed or burnt down for more than o1 e-half of its cubiesl
extent, is reconstructed wholly or partially after the
commencement of this Ordinance, whetl or the extensions of
the reconstructed building are the seme as the or gingl
building or not : '

(€) any hut which is converted into a mas anry buikding after
the commencement of this Ordinance ;

(d) any building originally constructed for human habiation
which is converted into a place for hun an habitation after
the commencement of this Ordinange ; '

Explanation—Sub-Clause (b} applied were more than one
half of the cubical extent ofany build ng has collapsed or
been demolished or burnt dowa at th: same time or at
diffcrent times ;

(47) “motification” means a notification publistad in the OXcial
Gazette ;

-+

{48) “‘nuisance’’ includes any act, Commission. place or thing \-;’hiéh
caunses or is likely to cause injury, danger, anaoyancé or offence to the sense

-




of sight, small or hoaring or d_isturbanée to rest or sleep or which is or may be
dangerous to life or injurious to health or property ;

(49) “ocupier” includes any person for the time being paying or
liable to pay to the owner the rent or fee ot centractual payment of adjustment
of rent or fee or an’ portion thercof or damages on account of the occupation
of any land or buillingand also includes a rent free tenant ;

 Provided that the owner living inor otherwise using his own land or
building shall be deemed to be the occupier thereof ; '
~ {50) “off:nsive matter™ means kitchen or stable refuse, dung, dirt,
putrid or putrefying substance and filth of any kind which is not included in
sawage”’ |

(51) “Oficial Gazette” means the Tripura Gazette ;

(52) “ovner” includes the person for the time being receiving t‘he
rent of any land or building or ef any part of any land or building, whether on
hig o'yp account or as agent or trustee for any person or society or for any
* refigirus or charitaHle purpose, or as a receiver who would receive such rent if
- the lsnd or buildin; or any part of the or building were let to a tenant ;

. (53) “Po>ulation™ means the population as ascertained at the Iast
" preceding Census o' which the relevant figures have been published.
(54) “piemises”’ means any land or building or part of a hmldiag
" o any hut of part of a hut, and includes—
{a) ke garden, ground and out- htmsc, if any appertammg
“hereto ; and
(b) any fittings er fixturcs affixed to a building or part of &
building or hut or part of & hut or the more bemﬁual
enjeyment thereof :

(55) « peescribed 7 means prescribed by rules made under this
ordinancs ; ' '

(56) ‘< pivatedrain™ means any drain which is neta mnm«pal
drain as defined in this section ;

(57) < private street * means any strect, road, lane, gully, ailoy,
passage or square which is not a public street as defined inthis section, and
includes any passaze securing access to three or more premises belonging (o
the same or differe 1t owners ; o p

(58) <public building ' means a building constructed, used ‘ot
adopted to be usec — ‘

{(a) asa place of public worship or a School, College or other
place of institution (pet being a dwelling house 6 used} oF
s & hespital, nursing heme, maternity home factory, work



house, public theatre, public cinema, public hall, public con-
cord-room, public lecture room  public library or public
. exhibition-room or as a public place of assembly ; or
[’_ia) as a hotel, eating-house. lodging house, Bome hostel. refuge
 orshelter ; '

(¢) for any othcr publlc puroose

(39) ““public street” means any street, coad, lane gully, alloy passag.,
pa.zhwsy, squarc or court—yard whether a throughfare or not, .over
wh ch the public have a right of away. and includes—

() the access or approach to a public férry ;. o
(b) theroadway over any public bridge or causeway ;.

(¢)- the footway attached to any such street, public bridge or
causeway ;

(d} the passage connecting to public streets, and .

(e) the drains attached to any such street, public bridge or cau-
seway, and where there is no drain  attached to any such
street, shall be demed include also, unless the contrary
is shown, all land up to the boundary wall, all hedee pillar
of the premises, if any ubutting on the street, or if a street
~ alignment has been fixed, then up to such allgnment

(60) ** political party ” means a pelitical party which has been
_ Fecognised by the Election Commission of India as a National Party Or as a
* State Party of this State ;

i {61) - ** Qualifying date *’ in relation to the preparation or revision
- ofeach election roll means the first day of January of the year in which it is s0
prepared or revised ;
- (62) © ratepayer ” meams a person liable to pay any rate, tax or fee
under this o:dmdnce

(63) “‘registered medical practitioner™ nicans a medieal practitioner
registered under any law for the time being in force ;

: " §64) “ regulations ” means regulations made by the Mumc;p;hty
! 'undes this Ordinance; . ; S,

(65) rubb:sh ” means dust, ashes, brokem, bricks. mortar bmkm
ﬁlasl a.nd refusc of any kind which i is not offensive matter;

 (66) « rules “ means the rules made under this ordinance; .

: '(67) “ service privy ” means a fixed privy which is cleansed by lland
da.ﬂy m perwdxcally, but does not include a moveable commode; =



(68) “ swage ™ means night soil and-other contents of privies, urinals,
cosspools or drains, and includes trade effluents and discharges from manufac-

turies of all kinds;

(69) *“slaaghter house " means any plaecer used for the slaugh to for
caitle, sheep, goats, kids or pigs or hens, fowls, chicken, ducks, turkeys or any
ather eatable birds for the purpose of selling the flesh thereof as meat ;

(70) * state ™ means the State of Tripura;

(71) * State Government " means the State Government of Tripura ;

-(72) * section” means section of this Ordinance ;

(73) “State Legislature  means the State Legislature of Tripura

(74) ‘¢ street " means a public or private street:
- (75) + street alignment ~’ means the line dividing the land eomprised
in, and forming part of a street for the adjoining Jand :
(76) * watercourse " includes any river, stream or channel whether

natural or artificial;
(77) ¢ year ” means a financial year begining on the first day of

April.
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PART—II

. " "m" 'MUNICIPAT ARE z\s
- CHAPTER—UL B

Con:, ltllth]’] of qummal A"Las
3. Declaration o intention to ronstitute a Anummpa! area.-—

Whenever the Governor is satisfied that zay smaller or larger
urban .arez or a transition:l area. that is to say, an crea in transition from
arural area to an urban arca,—

(i) contains 1 population of nof less than five lakhs in such
larger urban area or not less than fifty thousand in
such smcller urban area or less then fifty thousand in
such transitional area ;

(i) hasa desity of- population of nor less than five hundred
snhabita; ts per square kilometre of area :

(iif) has an occupational pattern in which more than one half

of the ad it populution are chiefly engaged in pursuit other:

: +_ than agriculture,

and 1f Sl.lvll area is constitu dd a municipal urea the revenue generated for .
local administation and cther municipal income e-e likely to be ade-
quate for discharge of my nicipal functions under this Ordinance. he may,
by notificztion declare the ntention to constitute such area as larger urban
municipal area, or as the ca:¢c may be, a smaller urban municipal area or a
transitional municipal area :

Provied that notwithstanding anything contained herein the Governor
may be putlic notification re-specify a larger urban area, as maller urban area
oratransitional area having regard to the population, density of population
of the area, revenue genc.ated for local administration, perecntage of
employment in non-agricul aral activities, theeconomic importance of the
area and such other factors as he may deem fit.

4. Publication of declaration.—

(I) The notification about the constitetion of a municipal
area shall be published in the Official Gazettee and in
at least tvo leading newspapers, one of which shall be
in vernacujar inteiligible to the Inkabitants of the local
area concerned.

(2) A copy cof the notification shall also be pasted.up in a
conspicucus plaee in the office of the Distrsct Magistrate
and in such onher public place as the State Government
may direct.

-




- transitional area in respect of which the n
_submit his objection i wr

shall take his objectic

« tramssitional municipa! area.
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(3) A public proclamation about ihe constitution “of a muni-
cipal area shall be made cither 1.y beating of drum through-
the iocal area concerned or through any other publicity
mecia,

5. -Coﬂsideration of ohjection,—

Any inhabitant of the larger or a «maller urbain area or the

olification has "beer. published
under section 4 may, f he objests to anything contained in the notification,
iting to the State Govsrnment within one months

ation in the Official Gazatt>, and the State Government
ninte consideration,

from the date of public

6. . Consititiori of Municipal area,—

On the expiry of one monta from the date of
‘cation in the Official Gazette and after

objections which may »e submitted, the State Govarnment may, by notification

constitute such area notified under Section 3 or a part of it as large urban
mudicipal area, or as the case may be, a smallcr urban municipal area or as

publication cf the notifi-
consiceration of all or any of the

7. Power to abolish or alter the limits ¢f a municipal area.

After cosultation with the n
establshedy the St

the same

wnicipality congrrned {(if it has a'ready been
ate Sovernment may, by similz* notification,

and following
procedure la’'d down for coastitution o;

municipal area
(a)  withdraw any municipal area

from the operation of this
Ordinance : or

(b) exclude from a municipal arey

any lccal area comprise
therein

and defined i1 the not fication ¢ or
(e) include within a municipal arez any local arca contiguous
te the same and defied in ths aotification ; or

d)

. b divide any municipal area into iwo or more municipal
" g areas : or

() un’te two or more muaicipal zreas so as to form one muni-
pal area : or T T

(f) revise the boundary of two or nore  contiguous  municipal

area ; or

(g) re-define the boundaries or eiiaits of a municipal area  or

(h) revise the numberof boundaries of wards comprised in a

municipal area. v wm s
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8. Powers to include certain dwelling house, manufactory, ete, within
a particular municipal area.

Where a dwelling house, manufactory, warehouse. or place of industry
or business is situated within the limits of two or more adjacent municipal
areas. the State Government may, notwithstanding anythin€ contained in
this Ordinance, by notification® declare within which of those municipal areas
such dwelling-house, manufactory, warchouse, ot place of industry or business
~shall be deemed to be included for the purposes of this Ordinance.

9. Power to exempt munlcipal area from operation if any provisien
of the Ordinance.

(I) The State Government may, by notification and for reasons
to be recorded in writing, exempt any municipal area ar
municipal arzas from the operation of any of the provision

of this Ordinance and thereupon the said provisions shall mot
apply to such municipal area or municipal areas until such
provisions are applied thereto by subsequent notificatian.

(2) While the exemption, as aforesaid, remaips in force, the
State Government may make rules with respect to any matter
within the purview of this Ordinance for the mubicipal
arca or munisipal areas so exempted.

CHAPTER-—III
CONSTITUTION. COMPOSITION ETC.
OF THE MUNICIPALITES
10.  Constitution of the Municipalities —

(1) There shall be constituted—
(@) a Nagar Panchayat for a transitional municipal area ;
(b) a Municipal Council for a smallor urban municipal

area : and
{(c) a Municipal Corporation for a larger urban municipal
area

in the manner hereinafter provided ;

Provided that a Municipal Corporation under this ¢lause may not be
constituted in such. urban area or a part thereof as the Governor may, having
regard to the size of the area and the municipal services being provided or
proposed to be provided by an industrial establishment in that area and such
other factors as he may deem fit, by public notification specify to be an
industrial township.
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(2) A Nagar Panchayat, a Municipal Council or a Municipal
Corporation  shall be the authority of the municipal
government in the respective municipal area.

(3) The municipal authorities charged with the responsibility of
carrying out the prov:swns of this Ordinance shall be as
follows —

(1) in thecasc of larger urban municipal area—
(a) the municipal corporation
(b) the mayor-in-council
¢) the mayor
(ii) in the case of samller urban municipal area-—
(a) the municipal council
(b) the chairperson-in council
(c) the chairperson and
(iil) in the case of transitional municipal area—
(a) the Nagar Panchayat
(b) the chairperson-in-Nagar Commitftes
(c) the chairperson.

(4 Every Municipality shall be a body corporate with the
perpetual succession and a common seal, and may, by the
name of the Municipality of the respective area by refetence
to which the Municipality is known. sue and be sued.

(5) Subject to the provisions of this Ordinance, the Muni-
cipality shall be entitled to acquire, held and dispose of
properties.

11. Composition of Municipalities.-—
(1) Save as provided in clause (2) all the seats in a Municipality
shall be filled by persons chosen by dircct election from the
territorial constituencies in the Municipal area.
(2) Each Municipality may consist of—
(a) The members elected under sub-section (1) ;
(b) The persons having sp ecial knowledge or experience in
Municipal Administration as may be nominated by the
Governor

. Provided that the number of such persons shall not exceed—

(i) in the case of a Municipal Corporation, five ;
(i) in thecase of a Municipal Council, three ; and
(ili) in the case of a Nagar Panchavat, ; iwo
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(& (i) Tn the case of o municipal Torporation and a
Municipal Council, the member o' the House of the
people and the members of the Leg slative Assembly of
the State representing constituencis which corprise

r wholly or partly the Municipal area

(i) In the casc ofa Nagar Panchayat, the members of the
Legislative Assembly of the State epresenting consti-
luencies which comprise wholly or »artly the municipal
arsa; and

(d) The Chaiipersons of the ward Cc nmittees and such
other Committees, if any, censtitued under thisOrdin-
ance and decided by the State Go ernment;

Proviced that the members referred to |1 claus e(b) and (¢)
shall not have the right to vete inthe m seting of the munici
pality.

CHAPTER -1V

Constituticnand Composition of
Municipal Committees.

12, Total number of seats for direct election ir  Municipalities and
. Municipal Constituencies—

(i) The total number of scats in every Mun cipality, to be filled
by persons chosen by direct election frc n Municipal Consti
tuencies, and the number ofseats. if ar y, to be reserved for
the Secheduled Castes and for the Sch 'duled Tribes of the
Municipality including the number of s:ats to be .eseread
for women shail be as the State Goverr nent may determine
by notification :

Provided that one seat may be a'lotted sor population os not less
than eight hundred. in larger or smaller Urban Municipal area and uot less
- than. such population as thc State Goveanment may deter; 1ine for transitional
~-Municipal area. .

(2) Every Municipal Constiiuency referred 0 in sub-section (1)
shall be a single member constituency.
(3) The number of seats to be filled by dir: ¢t election in every
Municipality shall be—
- {a) in the case of a Corporation, not less than twenty and not
more than forty, :
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:(b} .in the case of a Municipal Council, not less than fifteen and
rot more than twentyfive, and

(¢c) iithe case of a Nager Panchayat, not .less than five and
ot more  than fifteen.

(4 ) For the purpose of " election to the Municipality, every
Municipal area shall be divided by sueh authority and
in such manner as may be prescribed, into sueh number
of territorial constituencies as may be determined under
sub-section (1) to be known as wards having regard to
the population, dwelling pattern, geographical condition
and cconomlc coudition of the area inciuded in sach

_ constitnency
Provided t 1at the ratio of populaiien of each constituency shell. as far
as _p‘re_;_cticab!e, be t: ¢ same throughout the Munlcipal area.
(ii) 1'othing in sub-section (T) shall affect the existing number
¢ “members of a Municipality untill the first general election
i nder this Ordinancs is held.
13. Con: titution and Composition of Wards Committees ete.—

(1) 1aere may be constituted Wards Committees, conslsting of
¢ 16 or more wards, within the territorial area of a Munici-
1 ality having a population cf three lakhs or more.

(2) he composition and the territorial aaea of a Wards
¢ 'ommittee and the manner in which the seatsin a Wards
¢ ‘ommittee shall be filled, shall be such as may be prescribed.

(3) Nherea Wards Committee consists of—

a) one ward, the members representing that ward in the
Municipality : or :

b) two or more ward, the members representing such
'wards in the Municipality shall elect one of them to
be the Chairperson of that Committee.

(4) " ’he Governor may by notification constitute one or more
committees in addition to the Wards committees. The
somposition and function of snch committees shall he such

.8 may be prescribed.

14, Foraation of Special Committee.—

il qeed (1) The Municipality may, from time to time, appemt a
3pecial Committee consisting of such number of members
of the Municipality as it may consider necessary. to perform

sach specified functions, or . conduct such enquiries, or
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or undertake such studies including reports thereon, as may
be contained in a resolution in this behalf.

(2) Any person whois not a member but possesses special
qualificasion  useful for the purpose of a committes as
aforefaid may be associated therewith as its member.

(3) The manner of transaction of busigess in a special
committee shall be such as may be laid down by the
Municipality.

15, Constitution of Joint Committee.—.

(1} The State Govornment may, if it considers necesrary so to
do, constitute a Joint Committee for more ther one
Municipality, or for one or more Municipalities with other
local authority or authorities for any purpose in which they
are jointly interested or for delegating to in any powsr or
funetion which calls for joint action.

(2) The Joint Committee shall eonsist of the following members,
namely —

(1) two nominees of each constituent municipality
or other local authority, :

(i) one nominee of each of the concerned departments
of the State Government or of the concerned local
authorities,

(iii) such expert or experts of the State Govt. may
nominate.
(3) The procedure of transaction of business by a Joint
- Committee shall be such as may be prescribed.

16.  Constitution of Standing Committee,—

(1) Each Municipality shall have the following Standing
Committecs, namely :—

(a) Finanee Committee :
(b) Public Health Committee : and
(¢) Public Works Committee ;

(2) Each Standing Committec shall consist of the following
members, namely ¢~ :

(@) () in the case of a Municipal Ceorporation, six.
members ;
(1) in the case of Municipal Council, four members ;
and

-
-
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(iii) in the case of Nagar Panchayat, three members to
be elected in the prescribed manner by the members
of the Municipality from amongst themselves ; and

(b) such number of persons, not more than four, being
officers of the State Government, having requisite
expertise for development of Municipality services and
their maintenance, as may be nominated by the State
Government

Provided that the persons, nominated by the State Government shall
not have the right to vote at a mecting of the Standing Committee :

(3) The Chairperson of the Municipality shall be the ex-officio
President of the Finance Committee.

(4) The President of each Standing Committee other than the
Finance Committee shall be appointed by the Chairperson
from amongest the members of such Committee :

Provided that if the Vice- Chairperson of the Municipality is a member
of the Commit'ee, he shall be the ex-officio President of the Committe if the
Chairperson is not in the Committee.

(5) If the President is far any reason unable to act or absent in
any sitting, the Chairperson may appoint another member to
act as President.

(6) If the Chairperson himself is the President of the Committee
and is absent from any sitting the Committee shall elect
another member from the members present as President for
that sitting only.

(7) The term of the office of a member of astanding Committee
shall be two and a half years : )

Provided that the Committee shall hold office untill a new Committes is
constituted. :

(8) No member of a Municipality except the Chairperson shall
be a member of more than two Standing Committees.

(9) The State Government may make rules providing for the
removal of a member of a Standing Committee ;

Provided thata member may resign atany time by writing under his hand
and addressed to the Chairperson of the Municipality ;

17. Powers, functions and duties of Standing Committee :—

(1) Each Standing Committee shall perform such functions,
exercise such powers and discharge such duties as may be pres-
cribed or as may be assigned to it by the Municipality.




(2)

6

18

The Municipal Secretary or such other officer as may be
appointed by the Chairperson shall be the ex-officio Secretary
of the Standing Committees.

The proceeding of every Standing Committee shalj in the form
of a report be presented to the Chairperson by the President
or by any member of the Committee authorised by it and shall
be subject to confirmation, modification o rejection by the
Municipality,

CHAPTER — v
Reservation of Seats

18. Reservation of Seats, —

M

(2

)

“4

Seats shall be reserved for the Scheduled Castes and the
Scheduled Tribes in every Municipality and the number of
seats so reserved shall bear, as nearly as may be, the same
porporation to the total number of seats to be filled by
direct election in that Municipality as the population of the
Scheduled Castes in the Municipal area or of the Scheduled
Tribes in the Municipal area bears to the total population of
that area and such seats may be allotted by rotation to
different constituencies in the Municipality having Scheduled
Castes or Scheduled Tribes population,

Not lesg than one -third of the total number of seats reserved
under clause (1) shall be reseived for women belonging to the
Scheduled Castes, as the case may be, the Scheduled Tribes,

Not less than one - third (including the number of seats
reserved for women belonging to the Scheduled Castes and
the Scheduled Tribes) of the total number of seats to be
filled by direct election in every Municipality shall be
reserved for women.

Seats shall be reserved in the office of the Chairperson of
Municipality for the Scheduled Castes and the Scheduled

Tribes and the number of offices so reserved in the state

shall bear, as nearly as may be. the same proportion to the
total number of such offices as the population of the Schedu-
led Castes inthe State or of the Scheduled Tribes in the
State bears to the total populati on of the State.
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(5) Not less than one - third of the tota] number of offices of
Chairperson of Municipality, including the number of seats
reserved for the Scheduled Castes and the Scheduled Tribes,
shall be reserved for women in such manner a5 may be
prescribed.

(6) The number of offices reserved under sub-sections (4) and
(5) shall be alloted by rotation to different Municipality in
such manner as may be prescribed.

(7). The reservation of seats under clause (1), (2) and the

CHAPTER — vi
Duration, Dissolution etc. of Municipality

9. Duration of Municipalities etc, —

(D Every Municipality, unless sooner dissolved shal] continue
for five years from the date appointed for its firsg meeting
and no longer and the expiration of the said period of five
years shall operate as 3 dissolution of the Municipality,

(2) No ammendment of any law for the time being in force shall
have the effect of causing dissolution of a Municipalty at any
level, which is functioning immediately before such amend.-
ment, till the expiration of its duration specified in clause ().

(3) An election to constitute a Municipality shall be comple-
ted, — '

(a) before the éXpiry of its duration specified in clause (1);
(b) before the expiration of period of a period of six months
from the date of its dissolution :

Provided that where the remainder of the period  for which the dissolved
Municipality would have continued is less than six-months, it shall not be nece-

ssary to hold any election under this clause for conmstituting the Municipality
for such period.

@ A Municipality constityted upon the dissolution of a Muni- '
cipality before the expiration of its - duration shall continie
only for the remainder of the period for which the dissolved
Municipality would have continued under clause (1) had it
not been so dissolved, -
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20. Dissolution of Municipalities.—

(1) If in the opinion of the State Government zny Munici-
palities —

(a) hasshown its incompetence to perform. or has persis-
tantly made default in the performance of the duties im-
posed onit by or under the Ordinance or any other
law , or

(b) has failed to carry out or implement the direction given
by the State Government under this Ordinance , or

(c) has exceeded or abused itspower. it may by order, to
be published in the official Gazette, stating the
reasons therefor, dissolve the Municipality and direct
that it be reconstituted within such period not excee-
ding six month as may be specified in the order,

(2) The State Government shall, before making any order under
sub-section (1) give the Municipality an opportunity of being
heard.

(3) Every order made under sub-section (1) shall be laid before
the State Legislature as soon as it may be after it is made.

. 21, Consequences of dissolution.—

(1) When an order of dissolution has been passed under sub-
section (1) of Section-20 thea with effect from the date of
the order—

(a) all members of the Municipality shall vacant their
offices ;

(c) all the powers, duties and functions which under the
provisions of this Ordinance or any rules or orders made
thereunder or any law for the time being in force, may
be exercised, discharged or performed by any Municipal
authority shall be exercised. discharged or performed
by such authority or persons may be appointed by the
State Government in this behalf.

(2) On the reconstitution of the Municipality the authority or
person appointed under clause (b} of sub-section 1) shall
cease to function.
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PART—III

MUNICIPAL AUTHORITIES

‘CHAPTER—VII

NAGAR PANCHAYAT

22. Nagar Panchayat :(—

(1) The members elected in a general election of a Municipality
of a transitional municipal area and other members mentioned

in sub-section (2) of Section 11 shall constitute the Nagar
Panchayat of that area.

(2) The Nagar Panchayat shall hold office for a period of five
years from the date of its first meeting after the general elec~

tion at which a quorum is present unless dissolved or super-
seded earlier :

Provided that the Nagar Panchayat, if not dissolved or superseded shall
continue in office till the next Nagar Panchayat assumes office.

23. Nagar Committec.—

(1) There shall be a Nagar Committee consisting of the Chairperson,
the Vice-Chairperson and other members not exceeding three.

(2) The Vice-Chairperson and other members referred toin sub-
section (1) shall be nominated by the Chairperson from
amongst the members of the Nagar Panchayat as soon as
possible after he entersinto his office and shall assume office
after taking such oath of secrecy as may be prescribed.

(3) All executive powers of the Municipality of transitional

municipal area shall vest in the Chairperson-in-Nagar
Committee.

(4) The manner of transaction of business of the Chairperson-in-
Nagar Committee shall be such as may be prescribed.

(5) The Chairperson-in-Nagar Committee shall be collectively
responsible to the Municipality that is to say, the Nagar
Panchayat.

(24) Chairperson —

(1) The Chairperson of the Nagar Panchayat shall be the exe-

cutive head of the municipality and the municipal adminis-

- tration of the transitional municipal area shall be under his
control, =
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(2) The Chairperson shall allocate the business among the
members of the Nagar Committee.

(3) The Chairperson shall preside over the meetings of the
Nagar Committee as well as the Nagar Panchayat.

(4) The Chairperson may transact any business or make any
order authorised by any law for the time being in force
unless it is otherwise expressly provided in such .

Provided that the Chairperson shall not act in opposition to or in contra-
vention of any decision of the Municipal Council.

25. Election of Chairperson. —

(I) The elected members of the Nagar Panchayat shall elect, in
accordance with such procedure as may be prescribed, one
of its members to be the Chairperson who shall assume
office forthwith.

(2) Ifthe elected members of the Nagar Panchayat fail to elect
a Chairperson in the manner prescribed the State
Government shall appoint by name one of such elected
members to be the Chairperson.

(3) In the case of any casual vacancy in the office of the Chaix-
person caused by death, resignation, removal or otherwise,
the elected members shall, in accordance with such proce-
dure as may be prescribed, elect one of the elected members
to fill up the vacancy.

26. Term of office of the Chairperson.—

(1) The Chairperson shall ceaseto hold office as such if he
cease to be a member of the Nagar Panchayat.

(2) The Cnairperson may at any time by giving a notice in writ-
ing to the Vice-Chairperson or if there is noVice-Chairperson,
to the Nagar Panchayat, resiga his office and the procedure
for acceptance or otherwise of the resignation shall be such
as may be prescribed.

(3) The Chairperson may beremoved from office by a resolu-
tion carried by a majority of the total elected number of
members of the Nagar Panchayat at a special meeting to be
called for this purpose in the manner prescribed upon a re-
quisition made in writing by not less than one third of the
total member of elected members of the Nagar Panchayat -
and the proczlure for conduct of business in the special
meeting shall be such as may be prescribed :
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Provided that no such resolution shall be moved before the expiry of six
months from the date of assumption of office by the Chairpcrson and if such
resolution is not carried by amajority of the totalnumber of elected members,
no furtherresolution for such purpose shall be moved before the expiry of
a period of six menths from thedate on which theformer resolution was
moved.

(4) Notwithstanding anything contained in this section, the
Chairperson ofa Nagar Panchayat whose office becomes
vacant under any of the provisions of this section shall con-
tinue to hold office as Chairperson uatill his successor enters
upon his office.

27, Vice Chairperson,—

(1) The Vice-Chairperson shall, in the absence of the Chair-
person, preside over the meeting of the Nagar Committee as
well as Nagar Panchayat.

(2) The Vice-Chairperson shall, during the absence of the
Chairperson for any reason whatsoever, discharge all the
duties and exercise all the powers of the Chairperson unless
otherwise expressly directed by the Chairperson-

(3) The Vice-Chairperson shall, at any time, perform such
other duties or exercise such other powers as may be delegated
to him under the provisions of this Ordinance.

28. Other members of the Nagar Committee.—

The other members of the Nagar Committee shall exercise such powers
and perform such functions as may be assigned to them from time to time by
the Chairperson.

29. Term of office of the Vice-Chairperson and other members of the
Nagar Committee,—

The Vice-Chairperson or any other member of the Nagar Committee
shall hold office until—

(@) heceases to be a member of the Nagar Panchayat ;

(b) heresigns his office by writing under his hand addressed to
the Chairperson in which case the resignation shall take
effect from the date of its acceptance ; or

(c) he is removed from office by written order of the
Chairperson : or %

(d) the Chairperson ceases to hold office ; or

(e) in the case of the death of the Ch airperson a newly elected
Chairperson enters upon his-office.
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CHAPTER—VIIT

MUNICIPAL COUNCIL

30. Municipal Council.—

(1) The members elected in a general election of a municipality
of a Smaller Urban Municipal area and the other members
mentioned in Sub-Section (2) of Section 11 shall consti-
tute the Municipal Council of that area.

(2) The Council shall hold office for a period of five years from
the date of its first meeting after the general election at
which a quorum is present unless dissolved or superseded
eatlier :

Provided that the Council if not dissolved or superseded shall continue
in office till the next Council assumes office.

31. Chairperson-in-Council—
(1) There shall be a Chairperson-in-Council consisting of the

Chairperson, the Vice-Chairperson and other members not
exceeding five,

(2) The Vice-Chairperson and other members referred to in
Sub-Section (1) shall be nominated by the Chairperson
from amongst the members as soon as possible after he
enters upon office and shall assume office after taking such
oath of secrecy as may be prescribed.

(3) All executive powers of the Municipality of a Smaller
Urban Municipal area shall vestin the Chairperson-in-
Council .

(4 The manner of transaction of business of the Chairperson-
in-Council shall be such as may be prescribed.

(5) The Chairperson-in-Council shall be collectively responsi-
ble to the Municipality, that is to say the Municipal
Council.

32. Chairperson.—

(1) The Chairperson of the Municipal Council shall be the
executive head of the Municipality and the municipg;‘__'
administration shall be under his control.

(2) The Chairperson shall allocate the business athong the
members of the Chairperson-in-Council.
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The Chairperson shall preside over the meetings of the
Chairperson-in-Council as well as the Municipal Counc:ll

The Chairperson may transact any business or make any
order authorised by any law for the time being in force,
unless it is otherwise expressly provided in such ;

Provided that the Chairperson-shall not act in opposition to or in con-
travention of any decision of the Municipal Council.

33. Election of Chairperson.—

M

The elected members of the Municipal Council shall elect,
in accordance with such procodure as may be prees-
cribed, one of its members to be the Chairperson who
shall assume office forthwith.

(2) If the elected mebmers of the Municipal council fail to

3

elect a Chairperson inthe manner prescribed, the State
‘Government shall appoint by name one of such elected
members to bé the Chariperson.

Inthe case of any casual vacancy in the office of the
Chairperson caused by death, resignation, removal or
otherwise, the elected members shall, in accordance with
such procedure as may be prescribed, elect one of the
elected members to fill up the vacancy.

34.. Terms of office of Chairperson.—

(D

@

(3)

The Chairperson shall cease to hold office as scuhif he
ceases to be a member of the Municipal Council.

The Chairperson may, at any time, by giving a notice in
writing to the Vice-Chairperson or if there isno Vice-
Chairperson, to the Council, resign his office, and the proce-
dure for acceptance or otherwise of the resignation shall
be such asmay be prescibed.,

The Chairperson may be removed from office by a reso-
lution carried by a majority of the total elected number
of members of the Municipal couneil at a special meeting to
be called for this purpose in the manser prescribed npon a -
requisition made in writing by notless than one thifd
of the total number of elected members of the Council
and the procedure for conduct of business in the special
meeting shall be suchas may be.prescribed :
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Provided that no such resolution shall be moved before the expiry
of six months.from the date of assumptioa of office by the Chairperson, and
if such resolution is not carried by a majority of the total number of members
no further resolution for such purpose shall be moved before the expiry
ofa peried of six months from the date on which the former resolution
was moved. .

(4) - Notwithstanding anything contained in this Section, the
Chairperson, whose office becomes vacant under-any of the:.
provisions of this Section shall continue to hold office as
Chairperson until his successor enters upon his office.

35. Vice Chairperson,—

(1) The Vice-Chairperson, shall, in the absence of the Chair-
person, preside over the meetings of the Chairperson-in-
Council as well as the Municipal Council.

(2) The Vice-chairperson shall, during the absence of.the Chair-
person for any reason Wwhatscever dischage. all the duties
and exercise all the powers of the Chairperson unless other-
wise expressly directed by the Chairperson.

(3) The Vice-Chairperson shall, at any time, perform such
other duty or exercise such other powers as may be dele-

gated “to him under the provisions of this Ordinance.

36. Members of Chairperson-in-Council.—
The members of the Chairperson-in-Council shall exercise such powers

and perform such functions as may be assigned to them from time to time- by the

Chairperson.
37. Term of office of the Vice-Chairperson and other members of the
Chairperson-in-Council-—
The Vice-Chairperson or any other membar of the Chairperson-in-Council
ghall hold office until.

(a) heceases to be a member of the Municipal Council :

(b) he resigns his office by writing under his hand addressed
to the Chairperson in which case the resignation shall take
effect from the date of:its acceptance ; or

(c) heis removed from office by a written order of the Chair-
person ; or

(d)' the<Chairperson ceases to hold office ; or

(¢) inthe caseof death of the Chairperson, a newly plected
Chairperson enters upon his office.

R
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CHAPTER—IX
MUNICIPAL CORPORATION

38, Municipal Corporation.—

(1) The members elected in a general election of a Municipality
of a larger urban Municipal area and other members
mentioned in Sub-Section (2) of Section 11 shall constitute
the Municipal Corporation of that area.

(2) A Municipal Corporation shall hold office for a period of
five years from the date of its first meeting after the general
election at which a quorum-is present unless dissolved or
superseded earlier :

Provided that the Municipal Corporation, if not dissolved or supersaded,
shall continue in office till the next corporation assumes o Jice.

39, Mayor-in-Council-—

(1) There shall be a Mayor-in~Council consisting of the
Mayor, the Deputy Mayor and other members not exceeding
ten.

(2) The Deputy Mayor and other members of the Mayor-in-
Council shall be nominated by the Mayor from amongst the

members of the Municipal Corporation a3 soon as possible
after he enter into his office and shall-assume office after
taking such oath of secrecy as may ‘be prescribed.

(3) All executive powers of a Municipality of a Larger Urban
Municipal area thatis to say, the Municipal Corporation,
shall vest in the Mayor-in-Council.

(4) The manner of transaction of" business of the Mayor-in-
Council shall be such as may be prescribed.

(5) The Mayor-in-Council shall be collectively responsible to
the Municipality, that is to say, the Municipal Corporation.

(6) All executive actions of the Mayor-in-Council shall be
expressed to be taken in the name of ‘the Corporation.

-40. . Mayor,—

(1) The Mayor of a Municipal Corporation shall be the
executive head of the Municipality and the -Municipal
administration of the Larger Urban -Municipal area shall
be under his control.
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(2) The Mayor shall exercise such powers and discharge such
functions as are conferred on him by or under this
Ordinance. '

(3) The Mayor shall, for convenient transaction of the business
of the Corporation, allocate among the members of the
Mayor-in-council such business and in such manneras he
thinks fit.

(4) The Mayor shall preside over meetings of the Mayor-in-
Council and the Municipal Corporation which shall meet
at such place and at such time as the Mayor may direct.

(5) The matters for discussion ata meetting of the Mayor-in-
Council shall be prepared vnder the direction of the Mayor
and shall be circulated to the members of the Mayor-in-
Council in such manner as the Mayor may determine.

41. Exercise of powers by the Mayor in anticipation of the Mayor-
in-Council approval.—

(1) Inany case in which it is provided in this Ordinance or the
rules or the regulations made thereunder or in any other
law in force for the time being that the Mayor shall take
action subject to the approval, sanction, consent or con-
currence of the Mayor-in-Council, the Mayor-in-Council
may authorise the Mayor in writing to take action in anti-
cipation of such approval, sanction, consent or concurrence,
subject to such conditions, if any, as may be specified by
the Mayor-in-Council. :

(2) Whenever the Mayor takes any action under Sub-Seetion
(1), he shall inform the Mayor-in-Councll of such action
forthwith.

42. Powers of the Mayorin emergency.—

If ths Mayor is satisfied thatan emergency has besn arisen and is of the
opinion that the immediate execution of any work or the doing of any act,
which ordinarily requires the approval, sanstion, consent or concurrence of
the Corporation or the Mayor-in-Council, is necessary for the maintenance of
services or safety of the public or for the preveation of extensive damage to
any property of the Corporation, he may direct the execution of such work
or thedoing of such act without such approval, sanction, consent or, con-
currence and, in such case, he may direct that the expenses for such execution
or doing shall be paid from the Municipal Fund :
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Provided that the Mayor shall report forthwith to the Corporation or
to the Mayor-in-Council, as the case may be, the action taken uunder this sec-
tion and the reasons thereof-

43. The Deputy Mayor to act as Mayor or to discharge his func-
tions during casual vacancies in the office, or during the absence of Mayor.—

(1) In the event of the occurence of any vacancy in the office
of the Mayor by reason of this death, the Deputy Mayor
shall act as Mayor until the date on which a new Mayor
elected in accord.ince with the provisions of this Ordinance
to fill such vacancy enters upon his office.

(2) When the Mayor is unable to discharge his functions
owing to absence, illness or any other cause, the Deputy
May or shall discharge his function until the date on which
the Mayor resumes his duties.

(3) Subject to the other provisions of this Ordinance the Deputy
Mayor shall, while acting as, or discharging the functions of
the Mayor under this section have all the powers of the
Mayor.

44. Election of Mayor.—

The elected members of the Corporation shall elect from amongst
themselves at the first meeting of the Corporation after a general election
one member to be the Mayor and so often as a vacancyin the office of the
Mayor occurs by reason of death, resignation, removal or otherwise and within
one month of the oceurence of such vacancy, one member to be the Mayor,
who shall assume office forthwith.

45. Term of office of Mayor.—
(1) A Mayor—

(a) shall cease to hold office as such forthwith if he ceases
to be a member of the Corporation ;

(b) may, at any time, by giving notice in writing to  the
Corporation, resign his office and such resighation
shall take effect from such date as may be specified in
the notice or, if no such date is specified, from the date
of its receipt by the Corporation ;

(c) may be removed from office by a resolation carried by
a majority of the total number of elected members
of the Corporation at a special meeting of the
Corporation called for this purpose upon a requisition
made in  writing by notless than one-third of the
elected members of the Corporation.
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Provided that no such resolution shall be moved before the expiry of six
‘months from the date of assumption of office by a Mayor 4

Provided further that if such resolution is not carried by a majority of
the total number of elected members of the Corporation, no further resolution
for the removal of the Mayor shall be moved before the expiry of a period of

*8ix months from the date on which the former resolution was moved.

(2) Notwithstanding the provisions of sub section (1) the
Mayor whose  office becomes vacant by reason of the
provisions of sub-section (1), shall continue to hold
office as such until his successor, elected under the
provisions of this Chapter, enters upon his office,

46. Term  of officc of Deputy  Mayor and other members of
Mayor-in-Council.—

A member of the Mayor in-Council other thanthe Mayor ghall hold
- office until-—

(a) he ceases to be a member of the Corporation ; or

(b) he resigns his office by writing under his hand addressed to
the Mayor in which case the resignation - shall take effect
from the date of its acceptance ; or

() he is removed from offjce by a written order of the Mayor ;
or

(d) the Mayor ceases to hold office ; or

(¢) incase of the death of the Mayor a newly elecied Mayor
enters upon his office,

47. Other members of the Mayor-in Council.—

The other members of the Mayor-in-Council shall exercise such powers

and perform such functions as may be assigned to them from time to time by
the Mayor.

48. Municipal Accounts Committee of the Municipal Corpo-
ration.—

(1) A Municipal Corporation shall, at its first meeting in each
yearoras soon as may be at any meeting subsequent thereto,
constitute a Municipal Accounts Committee.

(2) The Municipal Accounts Committee shall consist of—

() such number of persons, not being less than five and
more than seven, as the Corporation may determine,
to be elected by the members of the Corporation from
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amongst themselves in accordance with the system of
proportional representation by means of the single
transferable vote and the voting at such election shall
be by secret ballot. The members of the Mayor-in-
Council shall not be eligible for such clection; and

(b) such number of persons, not being the members,
officers or employees of the Corporation and not excee-
ding two in number, having knowledge and experience
in financial matters, as may be nomipated by the
Corporation.

The members of the Municipal Accounts Committee shall
elect from amongst themselves one member to be its
Chairman.

Subject to the other provisions of this Ordinance the mem-
bers of the Municipal Accounts Committee shall hold
office until a new committee is constituted.

The manner of submission of resignation by the Chairman
or by other member, and the manner of filling up of a
casual vacancy in the office of a member, of the Munici-
pal Accounts Committee shall be such as may be prescribed.

Subject to the provisions of this Ordinance and the rules
and the regulations made thereunder, it shall be the duty of
the Municipal Accounts Committee—

(a) to examine the accounts of the Corporation showing
the appropriation of sums granted by the Corporation
for its expenditure and the annual financial accounts
of the Corporation ;

(b) to examine and scrutinize the report on the accounts of
the Corporation by the auditorsand to satisfy itself
that the moneys shown in the accounts as having been
disbursed were available for, and applicable to, the
services or purposes to which they were applied or
charged and that the expenditure was incurred in
accordance with the authority governing the same ;

(c) to submit report to the Corporation every year and
from time to time on such examination and scrutiny ;

(d) to consider the report of the auditorsin cases where
the Corporation requires them to comduct a special
audit of any receipt or expenditure of the Corporation
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orto examine the accounts of stores and stocks of the
Corporation or to check the inventory of the properties
of the Corporation including its land holdings and
buildings ; and : '

(¢) to discharge such other functions as may be prescribed.

(7) The Municipal Accounts Committee may call for any book
or document if, in its opinion, such book or document is
necéssary for its work and mmay send for such officers of the
Corporation as it may consider necessary for explaining any
matter in connection with its work.

(8) The manner of transaction of business of the Municipal
Accounts Committee shall be such as may be determined by
the Corporation by regulations :

Provided that the persons nominated under clause (b) of sub-section

(2) shall have no right of voting at the meeting of the Municipal Accounts
Committee.
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PART-1V
CHAPTER-X
ELECTION

49. Holding of general election. :—

_ (1) The first general election of the Municipality of a muynicipal

area newly constituted shall be held at such time as the State
Government may prescribe,

_(_2) The general election in a municipal area to constitute the
Munieipality shall be held be‘ore the expiration of the term
of office of the existing body on such date as the State
Gevernment may fix for the purpose.

(3) Each ward of a municipal area shall elect a member during
the general election in accordance with the provisions of this
Ordinance and the rules made thereunder.

(4) Motwithstanding anything contained in this section, there
- shall be no bar to the constitution of 2 Municipality aftera
general election on account of election not heing held ina
ward or in a number of wards not exceeding one-fourth of

s the total number of wards constituting the municipal area
50. Appointment of election authorities. ;—

Fhe State - Government shall, by notification, appoint an election
authority for every municipal area for the purpose of this Ordinance,
and may also appeint such number of assistant election authorities
as the State Government may think fit to perform such functions of the
election authorlty under this ordinance or the rules made thereunder as the
election authority may delegate in this behalf, and an assistant election auvthe.
rity shall, while perferming such functions, be deemed to be an authority
for the purposes of this ordinance ;

Provided that notwithstanding anything contained in this ordinance. the
clection authority and the assistant elegtion authorities shall, in the exercise
of their powers and discharge of their functions under this ordinance, be
subject tothe superintendence, direction and control of the State Electlon
Co:nmlmon, reforred to in article 243 K ol the constitution.

L Eiectoral roll for a municipal area .—

(1) For every municipal area, there shall be an elcctorg‘tol_l'
showing the names of the persons qualified to vote. '
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(2) Theelectcral roll for every municipzl area shall be divided
into sever: ] parts, one for each ward >f a municipal area.

(3) The electoral roll for a municipal area shall be prepared,
revised or sorrected by the election au hority in accordance
with such ‘ules as may be made by th: State Governmeot

. in this belalf.

_Provid:d that there shallbe a preliminary publicat on of such electoral
roll after preparation or revsion to be followed by fiaal publication after
hearing of cbjections in the ‘nanner prescribed.

o (4) Notwithstanding anything confainei elsewhere in this
ordinance, the electoral roll for the t me being in force for
the electio1 members of the Tripura Legislative Assembly,
sofar as t relates to the area com prised ina Municipal
area, may de adopted as the elector:iroll for that muni-
cipal area ’‘or the purposes of prelimii ary publication.

52, Condition fer registration as a voter —

(1) Every pessons whao —
(a) is not less than 18years of age o1 the qualifying date,
and
(b) is ordinarily resident in a municipal area,
shall e entitled to be registerod in the electoral roll for
the municipal area, .
(2) No persor shall be entitled to be regi: tered in the electoral
roll for an; municipal area in more than one place.

(3) No person shall be entitled to be regi: tered in the electoral

- roll for aiy municipal area if his narie has already been:

registered £sa voter inthe electoral rcll of any other muni.
cipal area, mnunicipal comporation or yanchayat area.

Explanition . — The «¢xpression ‘‘qualifying datc” shall mean such .

date as the State Governmen: may by notification specify for the purposes of
this Ordinance.

Explanation Il.— The expression “‘ordinarily resident’. shall have the: -
same meaning-assigned to it in section 20 of the Representation. of the .people:

Act, 1950.

(53) Disqualification for registration inan ele toral roll.—

The disqualifications for registration in an elect)ral roll for a munici-
pal area sha'l be the same as »rovided in section 16 of t1e Representation. of
the people Act, 1950. :
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(54) - Appeal —
-+ Any person aggricved by any entry in, or o nission from, thz electoral
~roll or by the order or decision of the election au hority, may, within fifteen
-days from the date of “inal publication of the electoral roll or from the date
of the decision or the order of the election authority, as the cass may be,
appeal to such appellate authority as the State Ge vernment may b notifica~
tion appoint and if, or such appeal, the said apj ellate authority directs any
- modification or addit on to be made in the electo:al roll or the decision or the
ordet of the clection a-thority, the electoral roll §l.al accordingly be carrected
or the decision or the o der shall be modified, as th s case may be, sush decision
on:appeal shall be puslished in the manner proviied for final publication of

-~an electoral roll,

(35) Offences inrespsct of electoral roll —

s

Every person who by claiminz a qualification, which he
knowvs that he does not possess, to vote at a municipal elec~
tion or by using a false documer t or by a false Jeclaration
or by any other deceitful means, procures or aitempts to

- procure the improper entry of t 1e name, whether of himself

(2

- or o any other person, in the el ctoral roll or the improper

omission  of any name ther:from, shall be punished
witl imprisonment for a term wich may extend {0 one year
or with fine which may extend to two thousanc rupees or
witl “ both. : ;

Bve'y municipal officer or emoloyee or polling officer or
whe  wifully makes or prociires or attempts ‘0 make or
pro:ure any improper entry in he electoral roll or any im-
prorer omission therefrom shal: be punished with imprison«

. ment for a term which may e:tend to : one year or with
fine-which may -extend to two thousand rupces orwith

both.

- {56) Right t> vote.—
Save as otherwise srovided in this Ordinance, every person w10se name
+is‘inciuded in the electyral roll which is in force a ter final publicztion, shall
be entitled to vote at : n election for the ward whe ¢ his name is so included.

Provided that no verson shall vote at an clec:ion of members >f a Muni-

cipal area if he—

(a) has been adjudged to be of uns yund mind, or .
(b) has volintarily acquired the citizznship of a foreiga State, or
- (¢) has been sentenced by a erirsinal court for.in eleetoral

offerice punishable under th's Ordinance or has : been
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disqulified under any other law for the time being in force
from exercising any electoral right on account of corrupt
practices in connection with an election, and six years have not
elapsed from the date of such sentence or disqualification ;
Provided that the disqualification under this clause may at amy time be
removed by the State Government if it thinks fit.
57. Qualification for election as 2 Member of Municipality—
No person whose name is 10t included in the electoral roll for the election
of members of a Municipal arca, shall be qualified to be clected a member of
- that Municipal area.
38.  General Disqualification for Membership of a Municipality.—
(1) A person shall be disqualified for being chosen as and for
being a member of a Municipality, if
(a) he is so disqualified by or under any law for the time
being in force for the purpose of clection. to the Legis-
fature of the State ; :

{b) he has, directly or indirectly by himself or by his
partner or employer or any employees, any share or
interest in any contract or employmant with, by, or on
behall of, the Municipality ; or

(c) he is in the service of, or reeeived remuncration from,
the Central or the State Government or the Munis
cipality ; or

(d) has been elected to, or appmnted undcr any other
Municipal “or any Municipality Corporation or any
Gram Panchayat or panchayat Samiti or Zilla Parishad
or the Council ;

Provided that notwithstanding anything contained in clause (1), no person
shall be deemed to be disqualified thereunder by reason oaly of his having a
share or interest in—

(i) any lease, sale or purchase of land o:: any agreement for
the same ; or

(i) any agreement for the loan of mcney or any security

for the payment of money ; or o

(iii) any newspaper in whichany advertisement relating to
the affairs of the Municipality is inserted : or _

(iv) any incorperate or registered company which contracts

with, or is employed by, the Municipality.

Provided further that no person shall be disqualified on the gro'ﬁnd that
he is less than twenty-five years of age if he has attained the dge of twenty-one
years.

o
-

R4
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(2) Tfany person is or has been convicted by a criminal court

" of an offence, punishable with imprisenment, for a period

‘of not less than two years, such person shall not be eligible

" for election or appointment asa member for five years
from the date of expiration of the sentence.

3 If any gquestion arises as to whether any person or any
" member has become subject to any of the disqualifications
mentioned in sub-section (1) and sub-section (2) the ques-

" tion shall be referred for decision to such authority and in
such manner as may be notified by the State Government

- from time to time.

59. Eleetion of in eligible persons and disqualifications subsequently
incuyred :— '

(1)- Where a person clected to be a member was net eligible
for such election on account of any disqualification referred
to in section 57 or where a personincurs such disqualification
subsequent to his election as Councillor, the election of

. such person shall be void upon the State Government
making a declaration to that effect ;
~Provided that no such declaration shall be made if the question of such
* disqualification was raised in an election petition presented under this
Chapter.
(2) Noactdone by a member as aforesaid while remaining in
" office, shall be invalid on account of his clection being
declared void subsequently.

(3) The casual vacancy arising out of any election being
declared void under this section shall be filled. up in
accordance with the provision of this ‘Ordinance.

60, Voting,—
The manner of holding elections and of voting shall be such as may be
prescribed :
‘Provided that-— _ ‘
(i) when a poll is taken atany election of a Councillbr, the
voting at such election shall be by ballot to be conducted in
the manner prescribed, and P
(iiy no person shall be entitled to give more tham one vote to
any one candidate. ’
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61, C‘om;pt Practices.—

" A person -shall be deemed to have committed
““Practice if he commits an act relating to a corrupt pra

.an }ﬁ"ence of cerrupt
<of section 123'0f the Representation of the People A

ctice within the mening
ch 1! 51,
62. Penal provision for COTTupt ‘practices.: —
- Whoever commits an offence of corrup practice shall*be punishahl: with
imprisonment of ei ther description for o term which may ixtend to one year
- or'with fine or with both.

©63. Prosecution and appoal,—

() No Magistrate other- than

& Judicial Magistrate. cf the.
first class shatl take cognizance of any ffonce dnder this
Chapter, — '

{(2) except on the complaint of a perion whosa naxe, fs
on the electoral roll ;

- (b) unless such complaint has begn
“days of—-

11ade with fouvrtean
{i) the date of declaration of th

¢ 1 sult of amy el otion
to which the offence relates

, OF
(1) the dateon which the offenc> is alleged to Rave,
been committed; and . i,

(¢) - in the caseof an offence of con apt practice, unless
the person complaining shall h.ve deposited one
hundred rupees : -

- Provided that deposit mentioned in clause (c) shall be refunded ts the
complamant if the complaint is found to be true or if, f. r any other reison,
the Magistrate or the Court of Sessions so directs,

(2> An appeal shall lic to he Co

urt of Sessions from any
conviction under this section.
64. Orders of disqualification .

Bvery person convicted of an offence under this Chapt :r or of an-electoral
offence undar any other law made applicable by the State iovernment Tor fhe
“. purposes of this Ordinance; shall be disqualified from vot ng or from being
+ “elected in any election to which this Ordinance applies an
office under this Ordinance

¢ from holding any
for 'such period, not being.less han three years or .«
morethan six yeass from the  date of his ¢

onviction, as the Court may We
order determine. B
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63. Elec ion petition and procedure —

-

17 thevalidtty of any election of-a councillor is called-in

cuestion by any person qualified to vote at such -election..
s1ich person -may, at any time within. ten- daysimme

¢ ately after the date of declaration of the result of the elec-
{ion, file a petition before the District Judge of the district
vithin which the eiection has been or should have besn
1 :1d and shall, at the same time, deposit two hundred rupees
i th'_c Court as security for the cost likely to be incurred.

Frovidedithat L ae validity of such election shall not be called in question
in-ang sush pefitio . —

(a)

(b)

¢ n the ground that the name of any person qualified to vote
i :ts been omitted from the electoralroll, or

..n the ground that the name of any pcrson not qualified
{5 voté has been inserted in the electoral roll :

. Provided:farth r that if only two candidates contested such election, the
pc};ui JfgE:may, in ¢ ddition to calling in question the election’ of the returned
candidats, claim th t if the election of the.returned. candidate is set aside, the
other candidate may be declared duly elected.

®

“'he provisions of the Code of Civil Pfo:cdure, 1908, shell

eoply, as far-as-may be, in the matter of adjudication cf -an .

¢ ection petition under Sub-section (1) -

66. Settivg aside of election —

if the District Judge, after holding such inquiry as deems fit in respect of
an. glestion petitio, is satisfied that — ,

(8)-

i candidate has committed-avy corrupt parct:ce mthm Abe

riganing of this Chapter, or

(%) he result of the election has been materially affected:-by any
act or omission in violation of the provisions of this .

(<)

. offence punishable under any other law made” applicable:

rdinance or the rules made thereunder, or = .

the result of the election has been vitiated by any eclectoral

{or the purposes of their Ordinance, he shall set aside ‘the

‘tlection of such candidate, if he has been elected, and may,

i the election is set aside for any cause which is the. resuit.

of any act of a candidate or his agent, declare that candidaie

to be disqualified for the purpose of a fresh clection causeé ;

by such sstting aside . -



Provided that if the District Judge in setting aside the election _;wlds 2
candidate guilty of any corrupt practice. he may declare "such candidate
disqualified for contesting an election to a Municipality . for a period not
exceeding six years.

67. Scrutiny of votes and declaration or confirmation or resuli.

(7) If the election petition is confined te the question of
validity of votes cast or counting, the District Judge shall
after such scrutiny and computation of votes as may be
deemcd necessary, declare the result,

(2) Iftherebe only two candidates contesting the election ia
dispute and the election petition contains a claim by- osie
of the candidates for declaring him elected, the District .
Judge may, while deciding upon the election petition,
deelare such candidate duly elected.

(3) It after computation, there be an equality of votes, among

" two or more candidates, the District Judge shall select one
 among them by drawing lots,

(4) If the District Judge issatisfied that no ground exists for
setting aside the election or modifying ths results - tlzereef, i
he shall confirm the election.

68.. Bar to jurisdiction of Courts.—

Save a provided in the Chapter, no Court shall entertain any application
in any form whatsoever for adjudication of any matter relating to election to
a Municipality.

. 69. Fresh election when an election is set aside.—
ifan election is set aside by the District Judge, a date shall fmthwﬂ&a bc 5

fixed .and necessary steps shall be taken for holding a fresh election for &iling
up the vacancy, as though it has been a casual vacaney.

~ 70. Saving of acts done by a Councillor before his election is set
gside,~- :

Where a candidate, who has been elected to be a member, is declared
by the ]_Z)istﬁct Judge to have not been duly elected, no act done by him by
virtue of the office of member before such declaration, shall be invalidated by
reason of such declaration.

71. Power of State Government to remove disqualifications os
mo&if';f terms thersof.—

Not wnthstandmg anythmg contained elsewhers in this Chater, the State
Government may, for reasenste be recorded ip writing, remove amy
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disqualification imposed on a candidate from contesting an election a Muni-
cipality if, in its opinion, the offence does not involve moral turpitude, or may
reduce the term of disqualification in any ease whatsoever.

CHAPTER XI
The Municipality and the Municipal Establishment.

72, Oath of allegiance to be taken by Councillors.—

(1) Notwithstanding anything contained in the Indian Oaths
Act, 1873, every person Wwho is elected or appointed to be a
member shall, before taking bis seat, make and subscribe
before the Chairperson the Vice-Chairperson the District
Magistrate, the Magistrate-in-charge of the sub-divisionin
which th. municipal area is situated oran officer of the
State Government authorised in this behalf by the District
Magistrate an oath or affirmation of his allegiance to the
Constitution of India in the following form :—

“I, A. B., having been elected a me mnber of the municipal
area of—, (appointed) do swear in the name of God
(or solemnly affirm) that I will bear true faith and
allegiance to the Constitution of India as by law
established, and that I will faithfully discharge the
duties upon which Iam about to enter”’.

(2) Any person who, having been elected or appointed a
member, fails tojmake and subscribe, within three months of
the date on which hi; :m of office commences, the oath
or affirmation und: sub-section ), shall cease to hold
his office and his seat shall be deemed to have become
vacant ;

Provided that the Statc Government may, for reasons to be recorded in
writing, extend in cach case or class of cases the above period of three
months by such period as it thinks fit.

73. Meeting of the Corporation etc.—

(') The Municipal corporation, the Municipal Council or the
Nagar Panchayat shall meet not less than one in every
months for the transaction of business ¢

Provided that if there is no business to be transacted at any monthly
meeting, the Mayor or chairperson shall give notice of the fact to members.

(2) The Chairperson shall, upon a requisition in writing by
not less than one-third of the members, convence a meeting
of the respective body,
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(4) in the sphere of administration—

(a) survey of buildings and lands and preparation and
maintenance from time to time of survey maps and
plans of the town and other records relating to survey ;

(b) removal of unauthorised encroachment on, or obstruc-
tion and projections in or upon, streets, bridges and
other public places ;

(c) recuring or removal of dangerous buildings and
places .

(d) registration of births and deaths ;
(¢) providing boundary marks for the minicipal area ;

(f) drawing up an Annual Administration Report on the
activities and performances of the Municipality ;

(g) . compilation and maintenance of records-and statistics
relating to the administrative functions of the Munici-
pality ;

(h) maintenance and development of all properties vested
in or entrusted with the management of the
Municipality ;

(i) - checking the construction of unauthorised buildings
and pulling down unlawful constructions ;

(j) ensuring the stoppage of wastage of water supply and
other civil facilities ;

(k) protecting public properties in general and civic
properties in particular-; '

() abatement of pollutions of all kinds , _

(m) preventive measures against fire and assistance to
fire extinction ;

(n) providing for adequate training facilities for the
municipal employees and squiping and motivating
them for public service.

(o) observance of occasions of national importance :

85. Discretion ‘functions of the Municipality.—

A Municipality may, at its discretion, provide, either wholly or
partly, out of the-municipal property and fund, for ‘the following matters
within the limits of -the Municipal area—

(1) inthe sphere of public works—

(a)- giving relief to. and establishing and maintaining, in
time of famine or scarcity, relief works for, destitute
persons within the limits of the municipal area ;
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" Provided the State Government may make such contribution towards the
_ salaries and allowances as it may from time to time determine by an order.

(2) The Municipality may also provide for pension, gratuity,
providend fund, intensive, reward or penalty for its officer
and employees in accordance with such rules as may be
prescribed-

77. Power to declare essential services in Municipality. —

The State Government may after consultation with the Municipality
declare any cadre or classes of Municipal officers and employees to be in an
essential service and upon such declaration no employee or such cadre or class
shall withdraw from his duties without the permission of the Mayor or the
*“Chairperson and, in no case without giving prior notice of clear thirty days
to the Mayor or the Chairperson of his intention so to do.

78. Creation, Abolition and Recruitment.—
(1) The power to create or to abolish any post or class of post
of offlcers and employees in a Municipality'shall vest in the
State Government.

- (2) Recruitment to the post of officers and emiployees -shall be
made through the lIocal employment -exchange: or :through
any other method as may te notified by the - State Govern-
ment from time to time.

79. Placement of Staff of State Government at.the disposal of a
..Municipality —
(1) The State Government may place :at :the disposal of the
Municipality the services of such Officers and -employees of
‘the State Government on - such terms and- conditions as it
may deem-fit ,
Provided that the State Government shall have disciplinery control over
such Officers and employees :
Provided further that the State Government may recall any such officers
or employees at any time without showing any reason to the Municipality .
(2) The Municipality shall avail of the services of such Officers

or employees who are placed at -ifs disposal under sub-
section (1). :
80. © Technical assistance.-

(1) The State Government may require the® ‘Municipality to
avail of the Services of Engineers of the public works
Department, Power, Minor Irrigation and Flood Control of
the State Government in all matters in which'the State
Government considers such services necessary.
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(2) The power of the State Governmect under sub-section (1)
shall include the power to post a technical Officer namely,
an engineer, architect, or town planner, with or without
supporting staff, for a Municipality or a group of Municipa-
lities who shall discharge his functions in such manner as
the State Government may direct.

81. Training and Research.—

(1) The State Government may require the Municipality to
participate in such training and research programmes as
may be orgaunised by the Government from time to time in
aid of municipal functionaries and personnel.

(2) It shall be obligatory on the part of the Municipality to
furnish such papers, reports, documents, information, data
and statistics as may be called for by the Government
from time to time for the purpose.

82. Transfer of staff.-—

Notwithstanding anything contained in this Act or any other Law for the
time being inforce the State Government may after consultation with the
Municipality transfer any Officer or employees from one Municipality to
another in the interest of the public and the Municipal Administration.

83. Appointmeat of Pay Review Committeec.—

Notwithstanding anything contained clsewhere in this ordinance, the
State Government may if it considers necessary for the purpose of rationali-
sing the scale of pay and other conditions of service in respect of all or any
category of Municipal Officers and employees appoint a pay Review Commi-
ttec and the decision of the State Government upon the recommendation of
such Committee shall be binding on all.

CHAPTER—XII
Power and Function.

84, Obligatory functions.—It shall be the obligatory duty of every
Municipality to make reasonable and adequate provision for the following
matters within the territorial limits of the municipal area and the financial
means at its disposal—

' (1) In the sphere of public works.—
(a) providing by itself or by an agency, means for $upply
ofwater for domestic, industrial & commercial
purpose ;
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(b) construction, maintenance and cleansing of

(©)

(@

()
()
(&)
(h)

0]
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sewers
and sewearage and drainage works ;

construction, maintenance and cleansing of public
latrines, urinals and similar conveniences 5

Construction, maintenance, alteration and improve-
ment of public streets and  street furniture, bridges and

culverts, fly-overs, sub-ways, cause-ways and the like :

naming of streets and numbering of premises ;
lighting of public streets and other public places ;
planting and care of trees on road-side and elsewhere ;

construction and maintenance of municipal markets

and slaughter houses and the regulation of all markets
and slaughter houses .

maintenance of all monuments vested in the Munijci-
pality.

In the sphere of public health and sanitation :—

(a)

(b)

©

@

(e)
®)

(g)

(h)

@

collection, removal and disposal of solid wastes

including filth, rubbish and other obnexious or pollutted
matters ;

disposal of solid and liquid wastes consistent with

efforts to-cause  recovery and re-use of all that can be
salvaged .

reclamation of unhealthy localiiies, removal of nexious
vegitation and abatement of all nuisances ;

regulating and abating offensive and dangerous trades
or practices ;

cleansing of public streets and other public places ;
ensuring the wholesomeness of water supplied for
drinking and domestic purposes ;

maintenance of all public tanks and regulating the
re-excavation, repair and up-keep of all private tanks,

wells and other sources of water supply on such terms
and conditions as the Municipality may deem proper ;

provide for places for the disposal of the dead and the
regulation and maintenance of such places 5

measures for preventing  and checking the spread of
dangerous diseases ; B
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(j) immunisation including public vaccination and inocula-
tion :

(k) removal and disposal of the unclaimed dead bodies
and carcasses of all dead' animals ;

() abatement of nuisances from brids and animals
including dog menance ;

(m) conversion of all service privies into sanitary latrines
and providing adequate facilities for sanitation so that
open defecation may be completely done away with ;

in the sphere of town planning and development t—

(a) devising Urban and town planning within the limits
_ of the municipalarea in accordance with the laws
relating to town planning for the time being in force ;

(b) planned development of the boarders of the Municipal
areain accordance with the laws applicable for the
purposes ;

(¢) improvement of bustees ;

" (d) control of regular lines of streets ;

(¢) control of all building operations and regulation of
building uses ;

(f) co-ordination of all overground rights enjoyed by
service agencies ;

(2) co-ordination of activities of agencies relating to laying
and maintenance of wunderground pipe-lines, tubes,
cables and the like ;

(h) laying out and maintenance of public parks, squares,
gardens or recreation areas ;

() re-development of congested arcas for providing better
living conditions ;
(j) planned development of new areas for human setile-

ment ;

(k) preservation- of monuments and places of historical,
artistic and other importances ;

() measures for beautification of the township by _s‘et___ting
up fountains and statues, providing recreational areas,
improving river banks, landscaping and -the like ;

-
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(4) in the sphere of administration—

(@) survey of buildings and lands and preparation and
maintenance from time to time of survey maps and
plans of the town and other records relating to survey 3

(b) removal of unauthorised encroachment on, or obstruc-
tion and projections in or upon, streefs, bridges and
other public places ;

(c) recuring or removal of dangerous buildings and
places ,

(d) registration of births and deaths ;
(¢) providing boundary marks for the municipal area ;

) drawing up an Annual Administration Report on the
activities and performances of the Municipality ;

(g)  compilation and maintenance of records-and statistics
relating to the. administrative functions of the Munici-
_ pality ;

(h) maintenance and development of all properties vested
in or entrusted with the management of the
Municipality ;

(i) ~checking the construction of unauthorised buildings
and pulling down unlawful constructions ;

(j) eosuring the stoppage of wastage of water supply and
other civil facilities ;

(k) protecting public properties in general and civic
properties in particular;

() abatement of pollutions of all kinds |

(m) preventive measures against fire and assistance to
fire extinction ; '

(n) providing for adequate training facilities for the
municipal employees and squiping and motivating
them for public service,

(0) observance of occasions of national importance :

85. Discretion functions of the Municipality,—

A Municipality may, at its discretion, provide, -either wholly or
partly, out. of the-municipal property and fund, for “the following matters
within the limits of -the Municipal area—

(1) inthe sphere of public works— s

(a) giving relief to. and establishing and maintaining, in
time of famine or scarcity, relief works for, destitute
persons within the limits of the municipal area
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®)

©

(d)

(©

®

(2)

(h)
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construction or maintanance of, or providing or
giving aids for, passengers, shades. libraries, museums,
community halls, offices go-downs, shopsmarkets,
dharmashalas, rest houses. sports, complex, face of
entertainment. swiming pools public wash houses and
bathing plades and homes for the disabled and
destitute and other public buildings designed for
convenience of the community ;

construction and maintenance of old age homes and
orphanages, homiciliary care of the sick. orphan,
destitute and aged people ;

construction or maintenance of, or providing aids to
hospitals.  dispensaries, asylums, 1escue homes,
maternity houses, and child welfare centres ;

construction, purchase. organisation, maintenance,
extension and management of mechanically propelled
transport facilities for the conveyance of the public ;
construction, maintenance, repair and purchase of any
works for the supply of electrical energy or gas ;
constraction of dwelling for the inhabitants, specially
low cost dwellings for the socially backward classes of
citizens ;

providing accommodation for all classes of employees
of the Municipality ;

in the sphere of education,

@)
(b)
©)
(@

®

()

establishing and maintaining pre-primary schools
such as balwadies and creches ;

promotion of civic education, adult education. social
education, non-formal education and the like ;

promotion of cultural activities including music, physi-
cal education, sports und theatres

7

advancement of science and technology in the way of
life ;

advancement of civic consciousness of public health
and general welfare by organising discourses, seminars
and conferences ; s

publication of municipal journals, periodicals and

souvenirs, purchase of books and subscriptions to
journal, magazines and newspapers ;
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- (3)- inthe sphere of public health and sanitation.

(4)

)

(a) construction and maintenance of cattle pounds ;

(b)

{©

{d)

(g

provision for unfiltered water supply for non-domes-
tic uses ;

promotion of the use of bin-gas and other non-con-
ventional energysources ;

provision of sewage treatment and preparation of
compost menures from sewage and other refuse ;

abatement of smoke nuisances ;

setting up of milk diaries or farms (but not) chakals
for supply, distribution and processing of milk or milk
products for the benefits of the people ;

ambulance service for carrying patients ;

in the sphare of administration.

(a)
(b)

(c}
(d)

)
(0

@)

civic reception to persons of distinction and paying
homage on death to persons of repute ;

instaliation of statues, portraits and picturesin  appro-
priate manner ;

organisation and management of fairs and exhibitions ;

organisation. establishment and maintenance of art
galleries and botanical or zoological collections ;

construction and maintenance of garages and sheds
and stands for vehicles ;

measures for eradication of addiction of all kinds like
liquers and drogs ;

organising voluntary labour and co-ordinating the
activities and voluntary agencies for community
welfare ; '

in the sphere of development ;

(a) encouraging formation of co-operative societies and

in particular, housing co-operative societies. and assis-
tanceto such co-operative socictiss in construction of
residential buildings ; _ .
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(b) providling shelter for the homeless ;

(¢) undertaking manufacturing of building meterials and
their disfribution at fair price ;

(d) reclanation of waste lands and promotion of social
forestry ;

(¢) establishing and maintaining nurseries for plants, vege-
tables and trees and premotion of greenery through
mass participation ;

() organisationof flower-shows and promotion of flower-
growing as a civic culture ;

(g) promotion of agriculture, pisciculture, horticulture,
poultry and improvement of cattle breed :

(h) assistance to smallsoale and cottage and craft industries,

(1) programms for liberation and rehabilitation of scavengers
and taeir lamilies ;

(j) incom> generation activities, particularly for the women
belonging to the socially backwaid classes -of citizens i

(k) collection of statistics and data significant to the commu-
nity ;

() integretion of the development plens, and scheme of the
town vith the district or regional development plan, if
any ;

(6) generally, “aking all measures not specified in the foregoing
provisions of this seetion, which arelilely to promote public
safety, health, convenience, educaticn or welfare of the

- community.
86. Transfer of functionsof State Government, —

©° (1) Notwithstanding anything contained in this Act or in any
other law for the time being in force, the State Governtment
mad, subject to such conditions as it may think fit to impose
transfer, by an order, published in the Official Gazette, to a
Municipality any such functions and duties relating to the
Government under any law which the State Legislature ia
cmpetent to enact, or which is otherwisz within the executive
power of State, and appear to relaie to matters arising
within a municipal area being of an adiinistrative charecter,
and shall, on such transfer allot to the Municipality ‘Such
fund and personnel as may be necessary to enable the Muni-
cipality to dischurge the functions and duties so transferred,
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(2) Without prejudice to the gemeraliyy of the provisions of
sub-section (1), the State Government may transfer to the
Muricipality such functions and duties as re-pe;::formcd by
the departments of the State Government on any of the
Following matters :—

(2) town and country planning.

(b) urban development,

fc) water supply and sanitatior,

{d) transport system including regulétion of traffic terminus,

(e) employment schems and piogramme,

(f) health and family welfare,

(&) relief and social welfare inciuding socigl security
schemes and programmes,

(h)y public work including road construction and housing,

() cottage and small scale industries, business end service$
including programme for skill development,

(1) educaticn including primar; education adul education,
vocational educations, soial education, non-formal
education, audiovisual education and library services,

(k) food and supplies includin; rationing and &istribution,

(1) civil defence,

(m) fire protection and fire fighting,

{(n) sports and youth services,

(0) welfare of Schedules Castes and Schedules Tribes,
(p) cnvironmental safety and improvement,

() social forestry and plantatian programme.

; (3) Where any function or duty undsr any law is so transferrsed,
such law shail have effect as if this section had formed a part suct law, and
thereupon such law shall be deemed to have been amended accorlingly.
87, Power to transfer any functions of Municipal ty to any organisation.

Notwithstanding anything contained in this Act or in any other law for
the time being in force, the Municipality may, if it s of opinion that is nece-
ssary $0 to do in the public interest. transfer with arior approval of the State
Government any funciion or functions of the Municipality under this actto
any organisation, including a Government organisction in such in manner and
on such terms and corditions may be preseribed,

Explanation- “Government organisation” shall mean an opgasisation
maintained or managed by the State Government.
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PART V

FINANCE
CHAPTER XIII
Municipal Fund.

88. Maricipal Fund ;—

There shall be constituted for each Municipalty a fund to be called
Municipal Fund to be the Municipality in trust for the purpose of this Ordin-
‘ance and all moneys realised or realisable under this Ordinznce and alt moneys
* otherwise received by the Municipality shall be credited thereto.

89. Custody of Municipal Fund :—

All moneys received on account of the Municipal Fund shall be paid i to
“a” Government treasury or into any bank in the municipal area, and shall be
be credited to an account to be cailed the account of the Munici pality to which
they belongs :

-~ Provided that the Municipality may invest maneys not required for
immediate use, either in Government securities or in any other form of
security which may be approvec by the State Government or in” fixed deposit

___ir_x the State Bank of India or in any nationalised bank or State Cooperative
. 3.3.“1‘.’. or ia any other form as the Statc Gavernment may Girect.

90. Application of Manicipal fund :—

(1} All moneys credited to the Municipal Fund from time to
time shall applied for payment of all sums, eharges and costs
necessary for carrying out the purposes of this ordinance and
the rules and regulations made thereunder or for payment
of all sums payable out of the Municipa! Fund under any
other law for the time being in force.

{2) Nopayment of any sum shall namelly be made out of the
Municipal Fund unless such expenditureis covered by a
current budget grant and a sufficient balanee of such budgst
grant is avaiiable for this purpose. ,

(3) Whenever anysum is paid for the purposes not covered by
the budget grant, the matter shall forthwith be brought
before the !Municipality shall take sueh action under the
provisions of this Ordinace as may appear to it to be feasi-
ble and expedient for covering the amount of such
payments,

91. Exclusive use of fund for a particular purpose —

Notwithstanding anything contained elsewhere in this Ordinance, the State
Government may require a Municipality to earmark a particular portiati of the
Municipal Fund or a particular grant or a part there of or any item of receipt
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under any head or ény bereentage there of , any other law for the time being
‘in force or any part thereof, to be utilised exclusively for any specified purpose,
and shal] be mandatory on the part of the Municipality to follow the same.
The State Government ma Y also formulate Séperate sets of rules for observance
by different groups of municipalities in this regard.

92. Financial assistance from the State Government, —

(H le:e State  Govern may, from time to time, give grants
or financial assistance o a Municipality with or without
direction as to the manner in which the sum shall be
applied. ' :

“{2) The State Government may also lay down a pattern for

' distribution of such grants or assistance which may in.
clude the conditjons of release of grants and classificaton
of municipalities for 1his purpose,

93. Loan.—
Iy A Municipality may, with the prior permission of the

State Government, obtain loan from any public financial

institution as the State Government ma > 4pprove in this
behalf, and the Government may, if it considers SO nece-
ssary. stand as the guarantor for payment,.

(2) The State Government may advance from the public finds
or stand as guarantor for fands from any financial in-
stitution on the security of the Maunicipal Fund and, in
the case of joint scheme, on the security of the Municipal

time being force,

""(3) The State Government may require the Municipality to
observe such financial discipline in the matter of  debt
servising, including creation of sinking fund, as the State
Government may think fit an proper and, in doing so, the
State Governmeut may prescribe different sete of rules for
observance by different groups of Municipalities.

94. Power to incur expenditure beyond the limits of g Municipélily.

" Notwithstanding anything containd elsewhere in this chapter. the
Municipality may, with the approva] of the State Government, authorise
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expenditure to be incurred beyozg the limits of @ munisipalarea for .crea-
tion of physical assets outside the limits of such area rs for maintenance
thereof for a carrying out the purposes of this Qrdinance.

CHAPTER—XIV
Municipal Property,

95. Power to acquire and hold property.—

The Municipalits shall, for the purposes of this Act, have power ta
acguire, by gift, purchasc or otherwise, and hold, moveable and immova-
ble priperty or any interest therein whether within or o itside the limits of
the municipal area.

96. Vesting of property.—-
Nowwithstanding anything confaind in any other law for the time being
.in force, the moveable and immoveable properties of the following catago-
ries withinthe limits of a municipal area shall vest v the Municipality,
unless the State Government otherwise directs by a notifica ion in the © Heial

Gazeite 1

@)

(f}

{2
(k)

0}

)

alt wested public lands not bejonging tc to any Gover ment
depatment or statutory body or corporation ;

all public tanks, streams, reservoirs, and walls ;

all public markets and slaughter housis ;

all public sewers and drains, channels, unnels, cilverts and
water courses in, alongside, or under, uny street ;

all public streets and pavemenis’ stoies and other rea-
terials thereof, and also trees on suct pablic streets ¢or
pavements not belonging to any private individual ;

all public parks and gardents, including squares and pablic
open spaces ;

all public ghats, on rivers or streams ot tanks ;

all public lamps, lamp-poste and appirates comnected
therewith, or appertaining thereto ;

all public places for disposal of the ded escluding those
governed by any specific law in this beha f : :
all solid and liquid wastes collected on a pubkc met or
public place, including deod animals and birds_: ‘



(k) all stray animals not belonging to any private persons.

97, Acqisition of pioperty by a Municipality by agreement ‘exchange.
isase grant efc.- l

{1} .\ Municipality may on such terms and conditions as may
te approved by it acquire by agreement—
-a) any immoveable property,
(b* any casement affecting immoveable property,

QZ) A Municipality may also aequire acquire a property by
sxchange on such terms and conditions as may be approved
by it.

{3) s Municipality may also Rire or take on lease immoveable

property on such terms and conditsons as may be approved
by it from time to time.

(9 A Municipality may receive. any grant or dedication by
dorway whether in theform of any income or any movesble .
or immoveable property by which any obligatory or
disoretionary  function of the Municipality may be
benefited. '

(5) 't shall be be lawful for Municipality to be the deneficiary
of any trust created under the Charitable and Religious
Trusts Act, 1920, or the Indian Trusts Act, 1812,

8. Con rulsory acquisition of land.—

{1) 'When any land, whether within or outside the limits ofa.
municipal area is required for any public purpose under
this Ordinance, it may request the appropriate authority to
proceed to acquire it under the land Acquisition Act, 1894
or any other law for the time being in force.

€2) The Municipality shall be bound to pay to the such authority
the cost including all charges in connection with the
zcquisition of the land under the Land Acquisition Act, 1894
or any other law for the time being in force, as the case
may be.
99, Special provistons for acquisition of lands adjoining streets.——

Whenever the Municipality makes a requlst for acquisition of land for
the purpose of providing a new street or for widening or improving an existing
street, it shall be la'vful for Manicipality to supply for the acquisition of such
additional land lirmediately adjoining the land to be occupied by such new
strest or existing stieet as is required for the sites of building to be creeted on
either side of the stieet, and sach additional land shall be demed to be

required for the purposes of this Ordinance.
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100. Disposal of property—
The property belonging to Municipality may be dispused of in the manner
provided in his section, namely—
(a) the municipality may, in its discretion. dispose of, by sale,
lease or otherwise, any movable property belonging to the
Municipality
Provided that the S tate Government may by rules prescribs the
value which, if it increase during the process of sale, shall
require the prior sanciion of the State Government.

(b) the Municipality may, for valuable considerate let out hire,
give in lease, or sell or otherwise transfer, any immovable
proverty belonging to the Municipality for carrying eut the
purposes of this Ordinance :

Provided lhat the State Government may by rules prescribe the mode of
such sale and specify the value which, it is increases by way of consideration,
shall require the prior ap proval of the State Government in this behalf ;

(¢) the Municipality shall not transfer any immovable property
vested in it by virtue of this ordinance, but shall cause the
same to be maintained, controlled and regulated in accor-
dance with the provisions of this Ordinance and the rules and
the regulations made thereunder :

Provided that the State Government may authorise, in the public interest,
the disposal of such immovable property by the Municipality if the Munici=
pality so requires for reasons to be recorded in writing. "

101. Tnventory of properties of the Municipality.

(1) The Chairperson shall maintain aninventory of the movable
and immovable properties of the Municipality in such form
and in such manner as may be prescribed.

{2) The Chairperson shall, in the case of the inventory of an
immovable property, prepare an annual statement along

with references therein and place the same before the
Municijpality. :

(3) Such statement shall be included as on appendix to the
annual administation report of the Municipality.

CHAPTER XV

Budget, Accounts and Audit.

10'_2__.' Annual Budget Estimate of a Munieipality.
(1) The Budget estimates of Municipality for a '}oar shail b'

T

*
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prepard in the prescribed from and' presented before a
~ mgeting of the Municipality, specially eonvened for the
purpose, not later than the tenth day of March every year:

Provided that no dificit shall. be shown in the budget estimate
80 prepared.

(2) The budgetestimate for the ensuing yearshall be adopted
after discussion by the Municipality within two weeks of
presentation,

(3) A copy of the budget estimate adopted by the Municipality
shall be sent to the State Government.

. (4) A revised budget for the current year shall be framed in

the prescribed from during the middie of the year and prese-
nted before the Municipality for adoption after the first
lay of October, but not later than the thirty-first day of
-December, each year, '

(5) Notwithstanding anything contained in the foregoing provi-
sions of this sectiop, the State Gevernment may, on the
prayer of a Municipality, direct that the budget estimate,
or the revised budget estimate. of a Municipality may be
presented or adopted ‘at a later date for rcasons to be
recorded in writing.

103, Power to alter budget grants.
(1) A Municipality may, from time to time during the year.
(a) incrcase or reduce the amount of any budget grant
under any bhead : - . .
(b) make additional provision in tie budget to meet any
special or unforeseen requirement arising during the
same year, _ :
(c) transfer any amount or portien of any amount of the
budget grant under any head to the account of the
budges grant under any cther head, :

(2) Every addition or alteration made in the budget grant
. undersub-section (1) for any year shall be deemed to be
A included in the budget estimate finally adopted for that year.

104. Annual financial statement.

(1) Within three months of the close of year, a financial state-
ment for the proceeding year in respect a municipality shall
‘be prepared in the ferm and manner prescribed and presen-
ted before a maeting of the Municipality. -
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105. ' Balance-sheét—

(1) Every Municipality shall cause to be prepared annually a
balance-sheet of assets and liabilities in the prescribed form within
six months of the close of a year. '

(2) The balance-sheet shall be placed before a rneeting of the
Municipality. '

(3) A copy of the balance-sheet shall be given to the Director
of Urban Development. .

(4) Notwithstanding anything contained in the foregoing pro-
visions of this section, the State Government may, on the prayer of
a Municipality, extend the date of preparation and presentation of
the balance-sheet of a Municipality for reason to be recorded in
writing. '

106. Audit of Accounts and éppointment of Auditor.—

(1) The Municipal accounts shall be examined and audited by
an Auditor appointed in that behalf by the State Government.

(2) The State Government shall, by rules, make provision with
respect to the maintenance of accounts of the Municipalities and
auditing of such accounts, including the powers of the Auditor.

107. Audit Report.—

The Auditor shall submit the audit rtport to the Chairperson of
the Municipality and a copy therecf to the State Government.

108. Municipality to remedy the defects upon audit report.—

(1) The Municipality shall forthwith remedy any defect or
irregularity that may be pointed out by the Audit in his audit report
and shall report to the State Government.

(2) The State Government may pass such order ypon the audit
report as it thinks fit for compliance by the Municipalg.

109, Power of tht State Government to enforce an order upon audit
report.— .

If an order made by the State Government under this Chapter is
not complied with, it shall be law-ful for the State Government to
take such step as it thinks fit to secure the compliance of the order.

110. Special audit.—

In addition to the audit of annual accounts, the State Government
may, if it thinks fit, appoint Auditor to conduct special audit per=
taining to a specified item or serious of items requiring thorough
examnation, and the procedure relating to audit shall alsd” apply
mutatis mutandis to such special audit. '
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111. Internal Audit—

- The State Government may by rules provide for internal audif.
of the day to day accounts of a Municipality in such manner as’it
thinks fit, i

112, Municipal Accounts Committee of Municipal Council and Nasar

Panchayat—

(1) A Municipal Council or a Nagar Panchayat shall, at its first
meeting in each year or as soon as may be at any meeting subsequent
thereto, constitute a Municipal Accounts Committee.

(2) The Municipal Accounts Committee shall consist of such

-

number of members, not being less than three and not more than

seven, as the Municipality may determine, to he elected by the
members from amongst themselves,

(3) The mebers of the Municipal Accounts Committee shall

elect from amongst themselves one members to be its convener.

(4) The members of the Municipal Accounts Committee shall
hold office until a new Committee is constituted.

(5) Subject to the provisions of this ordinance and the rules and
the bye-laws made thereunder, it shall be the duty ¢f the Municipal
Accounts Committee—

(a) to examine the accounts of the Municipality ;

(b) to examine and scruitinise the report on the accounts of
the Municipality by the Auditor appomted under this
Chapter ;

(c) to examine and scrutmise the report of spemal audit, if
any :

(d) to examine and scrutinise the report of physncal verlﬁca-
tion of stock, if any :

(e) to submit report to the Municipality every year and from
time to time on such examination and scrutiny ;

(f) to discharge such other functions as may be entrusted
to it by the Municipality ;

(6) The Municipal Accounts Committee may call for any book
or document and send for such officer of the Municipality as it may

consider necessary for explaining and matter in connection with his
work.

(7) The manner of transaction of business of the Mnicipal

Accounts Committee shall be such as may be determined by it from : .

time to time.
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CHAPTER—XVI
- MISCELLANEOQOUS

113, Finance Commission.—

The Finance Commission constituted under Article 243-1 of the
comstitution read with section 230 of the Tripura Panchayats Act,
1893 shall also review the financial position of the Municipalities and
make recommendations in the manner and according to the provisions
of Avticle 243 of the Constitution. _

114.. Powers, authority and responsibility of Municipalities etc.—
(1) Every municipality, for the purpose of making develop-

ment and social justice in the respective municipal area, shall prepare

plans in consultation with the District Planning Committee, and

obtain approval of the State Government before implementation of
the same. '

@) In addition to the performance of functions and implemen-
tation of the schemes, as may be entrusted to it, a municipality shall

also be responsible for implementation of the following matters,
namely :—

(a) Urban planning including town planning. !
(b) Regulation of land-use and construction of buildings.
(c¢) Planning for economic and social development.

(d) Roads and bridges.

(e) Water supply for domestic, industrial and commercial
purposes.

(f) Public health, sanitation conservancy and solid waste
management. '

(g) Fire services.

(h) Urban forestry, protection of the environment and promo-
tion of ecological aspects.

(i) Safeguarding the interests of weaker sections of society,
including the handicapped and mentally retarded.

(j) Slum improvement and upgradation.
(k) Urban poverty alleviation.

(1) Provision of urban amenities and facilities such as parks,
gardens, playgrounds.

(m) Promotion of cultural, educational and aesthetic aspects.

(n) Burials and burial grounds; cremation grounds and
electric crematoriums.

(o) Cattle ponds; prevention of cruelty to animals.
(p) Vital statistics including registration of births and deaths.

(g) Public amenities including street lighting, parking lots,
bus stops and public conveniences. ’

(d) Regulation of slaughter houses and tanneries. S

e
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115, Distriet Planning Committee —

(1) There shall be District Planning Committee for each
- district to consolidate the plans prepared by the panchayats and the

municipalities in the district and to prepare draft development plan
for the distriet as a whole. :

(2) A District Planning Committee shall consist of not less
than ten and not more than twenty members, as may be decided by
the State Government. Out of the members s decided, four-fifth
members shall be elected from amongst the elected members of the
Zila Parishad and the Municipalities in the district in a meeting to
be presided over by a person authorised and in such manner as may
be directed by State Government, Remaining bne-fifth members
shall be neminated by the State Government -

Provided that the number of members to be filled from the
Municipalities and Zila Parishad shall be in promotion to the ratio

between the population of the rural areas and of the urban areas of
the district. :

(3) The Chairperson of g District Plahnin-g Commiittee shall be
appointed by the State Government from amonghst the elected
members,

(4) Every District Planning Committee shall, in preparing the
draft development plan,— ' : '

(a) have regard to—

(i) matters of common interest between the Panchayats
and the Municipalities including the spatial planning,
sharing of water ang other physical and natural
resources, the integrated development of infrastructural
and environmental conservation - '

(i) the extent and type of variable resources whether
financial or otherwise :

.(b) consult such institutions and organisations as the Governor
may, by order, specify.

. (3) The Chairperson of every District Planning Committee shall _
- forward the development plan, as recommended by such committee,
to the Government of the State. . :

116.  Application of the Provisions of Bengal Municipality Act, 1932

(1) All the provisions of Bengal Municipality Act, 1932 as in
force in the State (hereinafter referred to as the existing . Act)
immediately before promulgation of this Ordinance which.are not
inconsistent with the provisions of thig Ordinance shall continye to

remain in force as if they are the provisions made under this
~ Ordinance.
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(2) All the Rules, Regulations, Orders, bye-laws and Notifica-
tions, if any, made, issued or published under the existing Act, shall
be deemed to have been made, issued or published under the corres-
ponding provision of this Ordinance ;

(3) All Municipal authorities, officers and other employees
appointed under the existing Act exercising powers immediately
before promulgation of this Ordinance, shall be deemed to have been
appointed and exercising powers under this Ordinance ;

(4) All taxes, duties, tolls and fees, if any, liable to be paid
under the existing Act or under the Rules, Regulations or byelaws
or Orders made thereunder, shall be deemed to be so liable under
this’ Ordinance till any revision or modification is made by the
competent authority under the provisions of this Ordinance. '

117. Removal of diﬂiculties%

Ii any difficulty arises in giving effect to the provisions of this
Ordinance, the State Government may, as occasion may reguire, by
order published in the official Gazette, not inconsistent with the pro-
visions of this Ordinance, do or cause to be done anything which may
be necessary for removal of the difficulty.

ROMESH BHANDARI

GOVERNOR OF TRIPURA.
27 May 1994.

P. K. SARKAR

S. R. & Secretary (Law)
Government of Tripura.
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